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NOTES OF THE REGISTRY

ORDERS OF THE TRIBUNAL -
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Heard Shri M,sS,Panda, learned Counsel

2.CRDER DATED 12-6-2001.

for the applicant,shri K,C,Mohanty,leamed
Govemment Advocate for the State of O:is‘sa‘
J

and shri B.Dash,learmned A®SC, appearing FOr

Govt,of India,Applicant has filed a Memo sf
that he wants tc withdraw the OA,In view of
this the 0OA is disposed of as wit};drawn.

It is submitted Dy learned counsecl for
the applicant that the Court may‘c{li";eCt that the
order passed by the Triounad on li.6. 2001 may
not De acted upon.As the applic‘am.t has withd rawn
this 0,A, interim order passed on 11,6,2001

automatically stands vacated,
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